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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 270/2023 

In the matter of: 

Shrankhla Mittal ...Applicant 

Versus 

Govt. of NCT of Delhi & Others ... Respondents 

STATUS REPORT ON BEHALF OF DELHI POLLUTON 

CONTROL COMMITTEE WITH RESPECT TO ORDER DATED 
20.04.2023. 

. That this Hon'ble Tribunal took up the above referred matter on 20.04.2023 

and was pleased to issued notice to SDM (Hauz Khas), Commissioner 

(MCD), DPCC, SHO (Safdarjung) to look into the grievance and take 

action against respondent number 5 to 7 and other erring establishments 

against the restaurants, bars, pubs and cafes which have been running Live 

Music Events on open Rooftops, using loudspeakers and other sound 

equipment at Hauz Khas Village. In violation of Noise Pollution 

(Regulation and Control) Rules, 2000. 

. That in compliance to the order passed by this Hon'ble Tribunal, an 

inspection was carried out on 07.08.2023 and 21.08.2023 by the officials of 
DPCC, Inspection findings and observations are as follows: - 
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S. No. 
  

Name & Address of the unit Observations and status of Noise 

monitoring 
  

‘String Musical Bar, A unit 2 

of Ragee Entertainment, 

Prop No. 1A Second Floor 

Hauz Khas, Village, Delhi- 

. The 

. Unit found engaged in the activity of 

Restaurant/Eating house having 

seating capacity more than 36 

connected with sewerage system. 

. The unit having valid CTO (validity 

up to 28.11.2027). 

. The unit has installed OGT to treat the 

Effluent generated from kitchen. 

unit has also provided 

channelization in the kitchen to 

eliminate fugitive emissions generated 

from the cooking. 

. Noise monitoring was carried out. 

Ambient Noise level at the front side 

of the unit when DJ system is Non- 

operational is found to be 62.8 which 

is within the permissible limit. _ 

ge, Ambient Noise level at the front side 

of the unit when DJ system is 

operational is found to be 65.4 which 

is beyond the permissible limit. 
  

    

110016 (Respondent b 

number-6) 

k 

d 

e 

f. 

The Mansion Bar &k. 

Kitchen, T-6B, 2" Floor, 

Hauz Khas Village, Delhi- 

110016 (Respondent 

number-7) ' b. 

  . The 

Unit found engaged in the activity of 

Restaurant /Eating house having 

than 36 

connected with sewerage system. 

seating capacity more 

The unit is found operational without 

having valid consent from DPCC. 

. The unit has installed OGT to treat the 

Effluent generated from the kitchen, 

unit has also provided 

channelization in the kitchen to 

eliminate the fugitive emissions 

generated from cooking in the kitchen. 

. Noise monitoring was carried out. 

. Ambient Noise level at the front side 

of the unit when DJ system is 
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b. 

. Noise level of operational DG set of 

Nonoperational is found to be 60.6 

which is within the permissible limit. 

Ambient Noise level at the front side 

of the unit when DG system is 

operational is found to be 70.9 which 

is beyond the permissible limit. 

125 KVA at 1 m away from the 

enclosure surface in dB(A) is found to 

be 82.4 which the 

permissible limit. 

is beyond 

  

3 Bootlegger Restro Bar, 3d 

Floor, 1-A, Hauz Khas 

Delhi-110016 

(Respondent Number-5) 

Village, 

    
SS
 

  
. The unit found locked at the time of 

b. 

Inspection on 07.08.2023. 

The unit is again found closed on 

21.08.2023 taking 

information from the people around 

and _ after 

there, they told that this restaurant is 

closed since last 2 months.     

Copy of the inspection report dated 07.08.2023 are enclosed herewith as 

ANNEURE-R-3/1 (Colly). 

3. That, further a complaint dated 27.02.2023 had been received from Ms. 

Sharankhla Mittal, wherein she mentioned that in addition to respondent 

no. 5-7, one more restaurant i.e, “Heaven in a box” were creating noise day 

and night. Copy of the complaint is enclosed herewith as ANNEXURE- 

R-3/2. 

4. That, answering respondent forwarded the complaint to The Commissioner 

(MCD), DCP (South) and SDM (Hauz Khas) on 09.06.2023 to take 

immediate necessary action under intimation to this office and complainant. 

Copy of the letter dated 09.06.2023 is enclosed herewith as ANNEXURE- 

R-3/3. 

5. That, this Hon*ble Tribunal was pleased to direct the GNCTD for 

controlling environment pollution in OA 519/2016 titled as, "Hardeep 
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CD 
Singh & Ors. Versus SDMC & Ors.". The Tribunal directed that the 
government should take noise pollution at par with air pollution. It was also 

directed to GNCTD to hold a meeting and issue appropriate statutory/ 

administrative order in the light of the Report, identifying accountable 

authority/ authorities for the steps to be taken for noise pollution control. 

The GNCTD has issued an Order on 29.11.2022 in pursuance to this 

Hon"ble Tribunal orders and Noise Pollution (Regulation and Control) 

Rules, 2000 designated authorities and action to be initiated by Different 

agencies. Asstt. Commissioners of the Police control room and All Sub 

Divisional Police Officers are responsible for “Restrictions on the use of 

loud speakers/public address systems (and sound producing instruments)”. 

Copy of the order dated 29.11.2022 is enclosed herewith as ANNEXURE- 

R-3/ 4. 

6. That All the Deputy Commissioners (Revenue) and all Sub Divisional 

Magistrates are notified as “authority” under Rule (2) of the Noise Rules, by 

the Govt. of NCT of Delhi vide notification no. F:23(107I)/Env./2001/676 

dated 10.12.2001 and F:12 (1)/N.P./ Env./2005/33 dated 05.04.2008. As 

per rule 4(2) of the Noise Pollution (Regulation and Control) Rules, 2000, 

the designated authorities are responsible for the enforcement of noise 

pollution control measures and the due compliance of the ambient air quality 

standards in respect of noise. DPCC on 25.06.2021 adopted compensation 

regime for violation of Noise Rules, 2000, as provided by CPCB. The 

designated authorities were directed to implement Scale of compensation 

for Violation of the Noise Rules, 2000. Copy of the direction dated 

25.06.2021 is enclosed herewith as ANNEXURE-R-3/5, 

7. That in view of the order passed by the GNCTD dated 29.11.2022 read with 

DPCC direction dated 25.06.2021, copy of the inspection report along with 

noise monitoring report wrt respondent number 6 and 7 have been 

forwarded to Asstt. Commissioners of the Police Control room on 

24/08/2023. Copy of the letter dated 24/08/2023 is enclosed herewith as 

ANNEXURE-R-3/6. 

8. That “The Mansion Bar & Kitchen”, (Respondent number-7) was operating 

without consent, so a show cause notice was issued by DPCC on 25/08/2023 to 
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(BD 
file the application for obtaining mandatory Consent. Copy of the SCN dated 

25/08/2023 is enclosed herewith as ANNEXURE-R-3/7. 

The present status report may kindly be taken on record. 

\, 

: we 

(Ajeeta Da al Agrawal) 
Sr. Environmental Engineer 

Dated:- 25/ 8 | 96 

Place:- Delhi 
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-~ 

  
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 

DELHI POLLUTION CONTROL COMMITTEE 

visit us at : http://dpec.delhigovt.nic.in     

Owner/Partner’s Name 

= 
LY 

wR 

Date of inspection 

nA 

b) End of Inspection: 

Contact Details (Phone & Email) 

Time of inspection: a) Start of Inspection: 

neXxYTe- (Gh) 
INSPECTION REPORT 

TERR eee em eee eee eee eee 

eee ewe hea ream eM eee ee meee emanate eee eaeaeae 

6. Name & Designation of the Persons contacted at the industry: Sh. Madup (¢ ve On. / A ) 

7. Kind of Industry 

8. Product & Capacity 

9. Main Raw Materials 

10. Water Polluting 

11. Air Pollution 

12. Details of Stack Height 

(Furnace/ Boilers/Others) 

13. Type of Fuel Used 

14, Effluent Discharged 

15. Status of Consent (If Any) 

16.D.G. Set (s) (If Any) 

17. Plot Area 

18. Labor 

19. Machinery 

20. Power Connection 

21.Source of water 

22. Whether Unit Found in Operation 

  

ETP Installed : Yes/No YS/No 

Yes/No — ECS Instailed : ves —. 

(Above G.L).......0000- (Above R.L)........ 

Di eee 

(a) Doqnestic/TradEffluent 

/No (b) Unit Connected to Conveyance System: 

  

CTb 
TO ee ee Oe wee mem mem nema m eer wes Sends daw ewnereereeereeeeeeee 

  

RRO mee mee ee ewe eee ee wee em wee enaweweeee 

ORR eee ee eee OOOH HOHE HEHEHE EE 
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23. Whether Generating HW 3 Yes/Ne~ 

24.(a) Status of Authorization (IF Any): 

   

    

   

(b) Display Board Provided: Yes/No 

(c) Whether HW is stored in Leak proof Container: Yes/No 

(d) Whether container marked with specified label: Yes/No 

(e} Whether Container stored Kept in an isolated area: Yes/No 

(f) Whether HW is being stored on pucca floor & in covered area: Yes/No 

(g) Whether date on which Storage began indicated on each Container: Yes/No 

(h) Whether daily record of HW Maintained in HW-3: Yes/No 

Details about Hazardous Waste 

Nr 

  

  

  

    

S.No. | Category of Hazardous Waste as | Authorized mode of disposal | Quantity (Ton/annum) 

per the Schedules [, If and III of | or recycling or utilization or 

these rules 4 co-processing etc. J 

wo wa 
wee Za ft 

we           
Remarks, If Any Dusuny tha iryptios Uatt [rsd engaged du Yo achat 

o| Rashard take hairs ( howng Beri sapposity woat< thas 3) 
BD Me ww has wold CT? vin Ue home of eT RING MUSICAL 

BAR AUNT bE RAGEE ENTERTAINMENT, att gddtuts peoP wolf 

SEany Fuc® HQue KuAs ViccAae ,DMU-IYolh, ansud ail Ne JA 
bece| cmc froze |p sees. jhe cTd 4 nweliol AxpAe 79. ((.202 4 

® me unit bes jtbealld 0GT Cow and guste trop) fo Jeet Lh 

@ De ws Lor ato De channstirachon tin Hoe feitebin be ul 
Lervabsionds Hsogh fAamned a | 

© polka Mevitering 44 carricd ert Wy dece iA Leb officials 

ats 
pe 

Name & Sign of the Persons Signature, N esignation of Inspecting Officials 

fg. tas 
ZA) KHAN 

Jz Eg emcee 

Sh-Trilek Chand CREE, Ary Lab) 

Sh. Revi CTaima) Ary Law) 
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— DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

‘ane 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 

visit us at : http://dpec.delhigovt.nic.in     
INSPECTION REPORT 

1. Name & Address of the Unit : M/s Thea 7 Many oa. fi Lilcbay pus 

  

2. Owner/Partner’s Name 

3. Contact Details (Phone & Email) ; ate 02°2-S “ES Solu giial Sew ea AREAS eee 

4, Date of inspection ered Qe POE. Bicvccaccecssvevssscnesvsnesenavnse 

5. Time of inspection: a) Start of Inspection: et L090. PMY 

b) End of Inspection: ....... 4. i f et 

6. Name & Designation of the Persons contacted at the industry: Se. gpd (Mansy) 

  

7. Kind of Industry 

8. Product & Capacity SS acmewatbes eaheiisee mnims fy : 4 Basso ener aiauennrsin Ssseiains 

9. Main Raw Materials : eed ahd £ ie si ViseRIRAR easel 

SUpales cee esalace ela ANAL AN I NIOERNS IRIS o pr isitald 

10. Water Polluting Yes/No ETP Installed ; Yes/No 

11. Air Pollution Yes/Ne~ ECS Installed : WEIN 

12. Details of Stack Height : (Above G.L)............ (Above R.L)........ 

(Furnace/ Boilers/Others) 

13. Type of Fuel Used ds Chohia 44 aaummlescuaccemenmusiesines 

14. Effluent Discharged (a) Domestic/Trade Effient 

(b) Unit Connected to Conveyance System: ¥6INo 

(c) Discharging in to ..: Sune J 5 Oy per' beneeeees 
ged Cashed 

15. Status of Consent (If Any) , oe! eee ji scale: a Pod Alreeswase 

16. D.G. Set (s) (If Any) : No.0. 4...Capacity. L25.KVA......Acoustic: Yes/No 

17. Plot Area 

18. Labor 

19. Machinery 

  

20. Power Connection : cAz., No. poco AA... KW2.... care eee 

21. Source of water i 

22. Whether Unit Found in Operation «Yes/No 
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|) @ 

23. Whether Generating HW : Yes/Ne—~ SS 

24.(a) Status of Authorization (IF Any): 

(b) Display Board Provided: Yes/No 

(c) Whether HW is stored in Leak proof Container: Yes/No 

(d) Whether container marked with specified label: Yes/No N a 

(e) Whether Container stored Kept in an isolated area: Yes/No 

(f) Whether HW is being stored on pucca floor & in covered area: Yes/No 

(g) Whether date on which Storage began indicated on each Container: Yes/No 

(h) Whether daily record of HW Maintained in HW-3: Yes/No 

Details about Hazardous Waste 

  

S.No. | Category of Hazardous Waste as | Authorized mode of disposal | Quantity (Ton/annum) 
per the Schedules I, II and II] of | or recycling or utilization or 

these rules ” co-processing etc. az 
  

  m ee 
ra /f 

            TN
 

  

Remarks, If Any: @) Dury {hu we: Wid hs rit a 

@ Moe ak ny Sbd rns 
Ao Aust 

So. pend phaihon ete pikhen 4 

© mh fagitis prrattior Mecougl kimag " 

© Nolte meaubrring wf Carred wt Ay Dice gan bal off) 

Cog 
yon Sy of the fons <) Signature, } Naps 5 asset oF ppecing Officials 

—}: 

Am ray Kua YW, FEE, cmc 

Sh. Twila Chand (AEB AiyLel ) 
St Ravi (Tyoine, Aiy Lop)
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a DELHI POLLUTION CONTROL COMMITTEE al 

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) Jo ) 

‘any 4TH FLOOR, [ISBT BUILDING, KASHMERE GATE, DELHI-6 

visit us at : http://dpcee.delhigovt.nic.in       

INSPECTION REPORT 

1. Name & Address of the Unit : M/ mis. BereAdagnuee. Rutire Ran Bart. 3 to ge 

ACA Har od Wane. Went 
DLL A OOD occ cccccececcseeee 
re 

Owner/Partner’s Name | RRR BAES SUT A CaN aE EHA EEO hola 

Contact Details (Phone & Email) esc a sia Sai iu A aM Qi WIS ORR AGE BU NONE Sela NOON awaloTeNNCN 

Date of inspection Sy ay gO RANE D crecunnanmiacncuavavevapansuoars 

Time of inspection: a) Start of Inspection: ...... 5.2.52 04 a 
eS 

YS 

b) End of Inspection: ..............4. 

6. Name & Designation of the Persons contacted at the industry: ............0..ccccceeee eens neues 

7. Kind of Industry i secesnsrrer semurenveen neanumeianesie re mnanionnoainmememoeReE NS 

8. Product & Capacity PN sersnwiasetneserunre nse meieinacatsieteicmmeanaje wn sieseasinn si shid Gore 

9. Main Raw Materials SN cosaevax paar aea seers cepa unnuneninienuNeeomea eRe aE 

ee ee here ee eee 

10. Water Polluting Yes/No — ETP Installed : Yes/No 

11. Air Pollution Yes/No ECS Installed : Yes/No 

  

12. Details of Stack Height : (Abave G.L)............ (Above R.L)........ 

(Furnace/ Boilers/Others) \ 

13. Type of Fuel Used Peas paawesw sie vomemaRWe a spaDINRalNauN eines 

14. Effluent Discharged (a) omestertate Effluent 

(b) Unit Connected to Conveyance System: Yes/No 

(c) Discharging in tO .......... cee cece eeee eee eeeeeeeees 

15. Status of Consent (If Any) S cosemmnecnmersiannce \ - siduchak's kaa, nBSas SENS OAT eRLa ERE ROR TS 

16.D.G. Set (s) Uf Any) ENGcwseass Capacity...... \KVA saree Acoustic: Yes/No 

Stack Height........(Above G.L).......(Above RL)... 
17. Plot Area | onsen LE eI ENURESERGRUNSRQNURRECE RNs 

18. Labor t snrsenevonenserennnslpee 

19. Machinery t Gila \ ca Tak UR EEN URNA A DAUR ESOEESS 

20. Power Connection PEPER. vn camwmamnsenscapesenanne OW Fw asnecesminnesseen 

21. Source of water b ncdtn origina s SAN RRR UCR UeA bare uNautan eu a 

22. Whether Unit Found in Operation : Yes/No 
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23. Whether Generating HW    : Yes/No 

24.(a) Status of Authorization (IF Any): 

(b) Display Board Provided: \ Yes/No 

(c) Whether HW is stored in Leak proof Container: Yes/No 

(d) Whether container marked with specified label: Yes/No 

(e) Whether Container stored KepNn an isolated area: Yes/No 

(f) Whether HW is being stored on pucca floor & in covered area: Yes/No 

(g) Whether date on which Storage began indicated on each Container: Yes/No 

(h) Whether daily record of HW Maintamed in HW-3: Yes/No 

Details about Hazardous Waste 

  

  

S.No. Category of Hazardous Waste as | Authorized\mode of disposal | Quantity (Ton/annum) 
per the Schedules I, I] and II] of | or recycling ‘or utilization or 
these rules co-processing etc. 
  

  

              
Remarks, If Any: TL, wot Booty Rube ca QR Keow £ 

Hamers Wiese 4d found Lob ot 
Oy “). @. 223, 

Fe n23 

AMZAD KHAW TEE, CMCH 
Name & Sign of the Persons Signature, Name & Designation of Inspecting Officials 

No tana Sh. Trilok Chand CHEE Ay lof) 

gursdlalds « Sh: Ravi (Tetnee Ary Lab) 
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— DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

visit us at ; http://dpec.delhigovt.nic.in   
tne 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 Gi | 

~ =e 

  

INSPECTION REPORT 

    

   

1. Name & Address of the Unit Ms .. 

Ps bb, Hawa Phos Willey 

NOS Pw TAA ROOLL ccsccvcen: 

2. Owner/Partner’s Name ac ani oa una si emer sabcepbleonnys ofeasemaluE 

3. Contact Details (Phone & Email) f meanwnneese edna encase aaaes 

4, Date of inspection Posen eS: 282... cuaastienaamigimsacnns 

5. Time of inspection: a) Start of Inspection: ............666 

b) End of Inspection: ................ 

6. Name & Designation of the Persons contacted at the industry: .....f........cceeeeeeseeeeen ees 

7. Kind of Industry Sinem te Wa ogi UNTER ecb av eA clone NACA ReaieNaNRERIRURS 

8. Product & Capacity 5 eiepinians amvsciopswsinucrunsie dui siaemaaNnnnewa SeReKoinuinindUls 

9. Main Raw Materials S -aansqnemenue nance nn pnn a eben uaaanieneeaeaieweknens 

10. Water Polluting : Yes/No / ETP Installed : Yes/No 

11. Air Pollution : Yes/N ECS Installed : Yes/No 

12. Details of Stack Height > (ABOVE G.L)sescoscscea (Above R.L)........ 

(Furnace/ Boilers/Others) / 

13. Type of Fuel Used Seanaranaanet | 

14. Effluent Discharged (a) Domestic/Trad¢ Effluent 

15. Status of Consent (If Any) 

16. D.G. Set (s) (If Any) 

17. Plot Area 

18. Labor 

19. Machinery 

20. Power Connection 

21. Source of water 

(b) Unit Connected to Conveyance System: Yes/No 

  
22. Whether Unit Found in Operation : Yes/No 
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23.Whether Generating HW : Yes/No \b) @ 
24.(a) Status of Authorization (1F aa 

(b) Display Board Provided: Yes/ 

(c) Whether HW is stored in Leak oof Container: Yes/No 

(d) Whether container marked with ipa label: Yes/No 

(e) Whether Container stored Kept in an isolated area: Yes/No 

(f) Whether HW is being stored on pucca floor & in covered area: Yes/No 

(g) Whether date on which Storage began indicated on each Container: Yes/No 

(h) Whether daily record of HW Maintained in HW-3: Yes/No 

Details about Hazardous Waste 

  

S.No. | Category of Hazardous Waste as | Authorized modeof disposal | Quantity (Ton/annum) 
per the Schedules I, Il and IIL of | or recycling or utilization or 

these rules co-processing etc. * 
  

  x 

| \ 
| \ 
              

Remarks, If Any: (1) The Uwit Retbagu (utr Ror i ny 

Lh Homehad willy ie found! elk Le 

@Q@ A infrmdion fron. Aby Lar srend. _ Huy 

wh Bd to! pated puhemradt 1 dine apple 
9 noth? 

Name & Sign of the Persons asdsl) ‘ seule, of Inspecting Officials 

No cameotnd pron re 
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S
e
 

STo 

——s at . msl 2722 — 
\p, a a 92\3\2> 

he Chairperson, 

a. Banevyre-2. () 

  

Delhi Pollution Control Committee eK) 

Date: 27/02/2023 yi 

Subject: Complaint against noise pollution. Be 

Respected Sir, 

This is to bring to your kind attention that multiple restaurant bars situated at Hauz 

Khas Village, New Delhi 110016 are playing loud music all day till lam at night daily, without any 
measures been taken for soundproofing their premises, as a result of which excessive noise is 

resulting in public nuisance being caused on a daily basis. This act contravenes the rule of not 
playing loud music between 10pm to 6am which has been laid down by the Supreme Court, 
National Green Tribunal as well as Noise Pollution Rules,2000. 

These Restaurants are as follows: 

1. Heaven in a box, situated at 1“ floor 1A Hauz Khas Village, New Delhi 110016. 

2. Bootlegger Restro Bar, situated at 3" floor 1A Hauz Khas Village, New Delhi 110016. 

3. Strings Musical Bar, situated at 2" floor 1A Hauz Khas Village, New Delhi 110016. 

4. The Mansion Bar and Global kitchen, sitauted at 2" and 3 floor T-6B Hauz Khas Village, 
New Delhi 110016. 

All the above mentioned restaurants are individually creating a noise of greater than 100 decibels 
each, every day and night which is also above the noise limit. 

This noise is causing a lot of public nuisance and disturbing the residential premises located 
adjacent to and nearby the above mentioned restaurants and has rendered me unable to pursue my 
day to day activities due to round the clock disturbance and is also causing me physical and mental 
health problems. 

The condition is worse for my 4 month old infant who is exposed to loud noise, thumping and 
vibrations throughout the day till late at night. This is seriously damaging to his physical as well 
as mental growth and can prove to be detrimental to his health in the long run. 

Moreover both my father in law and mother in law are senior citizens who are also unable to recieve 
a full night's sleep on a regular basis. Such an environment can worsen any health conditions that 
they may develop at their advanced age. 

I hereby humbly and most respectfully request you to order the said restaurants to 
1. Carry out sound proofing of their premises and to stop playing loud music till said 

soundproofing is done, 
2. Stop playing loud music beyond the stipulated time limit of 10pm at night and 

3. Pass any other appropriate order as you may deem fit. 

cel ht ab sen 
f) “op o_O th 

AS ed yr ee 
& 

Thanking you. | m\. Kone 
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; Sincerely, 
Shrankhla Mittal 
R/O 3" Floor House no. 6A Hauz Khas Village 
New Delhi 110016 . 
Ph. No. 8800539410 
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nneviure- 3 
By Speed Post 

@¢ LIFE 

  

  
: DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT 
(GOVT. OF NCT OF DELHI) 

          
  

2™ FLOOR, C-BLOCK, VIKAS BHAWAN-II, UPPER % 
BELA ROAD, CIVIL LINES DELHI-54 Bee for 

( visit us at website : http://dpec.delhigovt.nic.in/ ) nviroament 

F.No. DPCC/CMC-II/Complaints/2023/ W+32— 44245 Dated: eo) 6(23 

To, 

1. The Commissioner, - 

Municipal Corporation of Delhi, 

Ath Floor, Dr. S.P.M. Civic Centre, 
Minto Road, Delhi — 110002 

2. The Dy. Commissioner of Police (South), 
Dethi Police, DCP Office Complex, 

First Floor, Hauz Khas, 

New Delhi-110016 

3. The Sub-Divisional Magistrate (Hauz Khas), 
Office Complex of DM South, 
M.B. Road, Saket, 

New Delhi-110068 

Sub:- Complaint received from Mr. Shrankhla Mittal, 3rd Floor, House No.6A, Hauz Khas 

Village, New Delhi-110016 against Restaurants operated in Hauz Khas Village, New 

Delhi-16. 

Sir, 

Please find enclosed herewith complaint (in original) received on 02.03.2023 from Mr. 

Shrankhla Mittal, 3rd Floor, House No.6A, Hauz Khas Village, New Delhi-110016 against 

Restaurants operated in Hauz Khas Village, New Delhi-16. 

The contents of the complaint are self explanatory. 

Since, the area is under your jurisdiction, you are requested to please take immediate 

necessary action under intimation to this office and complainant. 

Yours faithfully, 

  

Incharge, (CMC-II) 
Encl: As above 

Copy to: 

Mr. Shrankhla Mittal, 

3rd Floor, House No.6A, 

Hauz Khas Village, 

New Delhi-110016 
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Arnenure- 4- 

DEPARTMENT OF ENVIRONMENT 
GOVT. OF NCT OF DELHI 

Level - 6, C- Wing, Dethi Secretariat, I.P. Estate, New Delhi — 110002 
Ph: - 23392306 

  

7066 =F 22. 

F No. 10(30Envizo16) FOST Dated 29-172 

ORDER 
  

Whereas, National Green Tribunal vide its orders dated 14.07.2022 passed in OA 

519/2016 titled as, “Hardeep Singh & Ors. Versus SDMC & Ors.”, regarding Noise Pollution 

in Delhi, has passed certain directions for controlling environment pollution. The Tribunal 

further directed that the government should take noise pollution at par with air pollution. 

Whenever there is any plan to curb air pollution, similar plans must be made to mitigate 

noise pollution. In addition, the Hon‘ble Tribunal further directed to hold a meeting and 

issue appropriate statutory/ administrative order in the light of the Report, identifying 

accountable authority/ authorities for the steps to be taken for noise pollution control. 

And whereas, Delhi Pollution Control Committee has also fixed compensation to be 

paid for violation in term of the Section 31 (A) of the Air (Prevention and Control of Pollution) 

Act, 1981 for exceeding the prescribed standards/ polluting the environment. 

And whereas, the order of the National Green Tribunal is to be complied by 

designated officer as a decree/ order of Civil Court. 

And whereas, the GNCTD has designated All Deputy Commissioner (Revenue), All 

SDMs, Asst Commissioner of Police Control Room, All Sub Divisional Police Officer 

Including Railways & Airports, Chairman and Member Secretary of DPCC and ACP (Traffic) 

under the provisions of Noise Pollution (Regulation & Control) Rules, 2000. Further, GNCTD 

has also proposed Assistant Commissioners of Municipal/ Local bodies of Delhi as a 

designated authority. 

Therefore, in pursuance to the Tribunal’s orders and Noise Pollution (Regulation and 

Control) Rules, 2000 designated authorities and action to be initiated by Different agencies 

are as follows: 

  

  

  

      

Designated Authority under Noise Action Points 
Rules 

All Deputy Commissioners, Govt. of | |. Maintaining Noise levels in any area/ zone as 
N.C.T. of Delhi. specified in the Schedule. 

ll. Responsible for due compliance with the 
ambient air quality standards in respect of 
Noise. 

\Il. Compliance to the sound limiter Notification. No 
audio system/ public address system shall be let 
out/ installed without sound limiter. 
  All Sub Divisional Magistrates, Govt. of | |. Action regarding Noise of the D.G. Sets/ cooling 
N.C.T. of Delhi.’ towers/ Air Conditioners/ compressors insialled 

in Commercial areas. . 
ll. Restrictions on the sound emitting construction 

equipment (including marble & tile cutting 
machines) and bursting of firecrackers. 

Ili. Regular meetings with RWAs/ NGOs/ Schools/     
i Colleges etc. for awareness on Noise Pollution ; 
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    IlV.Issue directions to prevent annoyance, 
disturbance, discomfort or injury to public or any 
person caused by the incidence or continuance 
noise at any premises due to any vocal or 
instrumental music, sound caused by playing, 
beating, clashing, blowing, appliances, or 
apparatus etc. 
  Asstt. Commissioners of the Police 
control room. 

All Sub Divisional Police Officers 
including Railways & Airports 

|. Maintaining Noise levels in any area /zone as 
specified in the Schedule. 

Il. Restrictions on the use of loud speakers/public 
address systems (and sound-producing 
instruments). 

lll. Grant of permissions for the use of loud 
speakers/public address system with 
implementation of sound limiter Notification. In 
Delhi, the installation of Sound limiters in 
sound systems is mandatory. To act upon 
these directions and implemented in social 
functions. To take undertaking from the 
organizer as a pre-condition for permitting 
playing loudspeakers. 

IV. Restrictions on the sound emitting construction 
equipments (including marble & tile cutting 

machines) and bursting of sound emitting 
firecrackers, 

V. To conduct regular meetings with office 
bearers of religious institutions for self- 
regulation of Noise from sound emitting 
instruments. Sound from mics should be 
limited to its premises and be pursued to install 
sound limiters and abide by the noise rules. 

VI. To issue such directions necessary to any 
person for preventing, prohibiting, controlling 
or regulating noise at his premises. 

Vil. Implementation of restrictions related to 
aircraft noise. 

  

  
Chairman and Member Secretary of 
Delhi Pollution Control Committee, 
Delhi. 

  IV. MI. 

Maintaining Noise levels in any area/zone as 
specified in the Schedule. 
To ensure compliance to the ambient air quality 
standards in respect of Noise. 

lll. Action regarding Noise of the D.G. Set/ cooling 
towers/ Air Conditioners/ compressors, _ if 
installed in Industrial areas. 
DPCC to maintain and operate real-time noise 

monitoring stations and share monitoring data 
with land-owning agencies, which includes 
Hotspots also. 

To collect, compile and publish technical and 
statistical data relating to noise pollution and 
measures devised for its effective prevention, 
control and abatement. 
Compilation of action taken by enforcement 
ananrioe fa- 4-4- - . 
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Vil. To coordinate the awareness campaigns 

VIll, Feasibility to be explored regarding globally 

through the Department of Education, 
Transport, and Environment. 

available noise tracking system. 
  

Assistant Commissioners of Police 

(Traffic) 

Ill. 
IV. 

. Restrictions on the use of horns by vehicles 

.To ensure free traffic flow, reduce idling 

except for electric horns. 
Implementation of silence zone notification. 

Restrictions on the use of modified silencers. 

Conduct noise pollution control awareness 
campaign. 

vehicular Noise, and strictly enforce ‘no- 
honking’ zones/silence zones. 
  

Assistant Commissioners of Municipal/ 
Local bodies of Delhi (PROPOSED) 

IV. 

Vi. 

Vil.     

. To take action against noise of the D.G. set/ 

. Issue directions to prevent annoyance, 

. Conduct noise pollution control awareness 

cooling towers/ air conditioners/ compressors, if 
installed in residential areas. 

disturbance, discomfort or injury to public or any 
person caused by the incidence or continuance 

noise at any premises due to any vocal or 
instrumental music, sound caused by playing, 
beating, clashing, blowing, appliances,or 
apparatus etc. 
To plant more trees around the roads, so they 

act as noise barriers. 
To conduct regular meetings office bearers of 
religious institutions for self-regulation of noise 
instruments. Sound from mics should be limited 
to its premises and shall be pursued to install 
sound limiters and to abide by the noise rules. 

campaign. 
In Delhi, the installation of Sound limiters in 
sound systems is mandatory. To act upon these 
directions and implemented in social functions. 
To take undertaking from the organizer as a 
pre-condition for permitting playing 
loudspeakers. 
To take into consideration all aspects of noise 
pollution as a parameter of quality of life to 
avoid noise menace and to achieve objective of 
maintaining air quality standards in respect of 
noise, while planning developmental activity or 
carrying out functions relating to city planning. |       
  

Other Compliances: 

i. 

Pollution Control Action Plan. 

Joint Committee of DCP-PCR to undertake implementation of approved Noise 

ii. DPCC directions issued on 25.06.2021 regarding adoption of the scale of 
compensation for violation of Noise Rules, 2000 be complied in its letter and 
spirit (Annexure I). Monthly ATR need to be submitted 
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ill. It shall be the responsibility of the above mentioned agencies/ officers to ensure 
that coordinated action is taken to ensure that local sources of noise pollution as 
outlined above are completely curbed. 

iv, Systematic efficiency to be improved so that the complaint noted by the 
inspecting teams and/ or filed by the public on Sameer App/ Green Delhi App/ 
dedicated webportal/ exclusive noise helpline and ERSS-112 are obviated. 

Complaints (if any) received to be liquidated within 2 hours by the concerned 
designated authority. 

v. ~° Detailed reports are to be submitted to the nominated officer of GNCTD as a 

Nodal officer (Noise Pollution) to Joint Committee, constituted by Hon’ble NGT, 

on fortnightly basis with a copy to DPCC. 
Vi. The above directions given in pursuance of the order dated14.07.2022 of the 

Hon'ble Green Tribunal to be complied in its letter and spirit. In case of any non 

— compliance, the concerned HOD/nodal officer(s) will be held responsible 

personally and appropriate action will be taken for such negligence. 

The compensation amount so collected shall be deposited in Delhi Pollution 

Control Committee, having account no. 10166747672, IFSC Code SBINO005715 in 

State Bank of India, ISBT. Kashmere Gate, Delhi. 

Also, Weekly action taken reports of inspections conducted, compensation 

imposed and compensation collected shall be submitted by the authorized officers to 

Delhi Pollution Control Committee, without fail. 

This issues with the approval of the Competent Authority. \w 
tf oe pay La 

(Anil Kumar Singh) 
Pr. Secretary (Environment) 

Commissioner of Police, Delhi Police 

Divisional Commissioner, GNCTD 

Commissioner, Municipal Corporation of Delhi 

Chairman New Delhi Municipal Council 
CEO, Delhi Cantonment Board 

6. Member Secretary, DPCC 

Copy for kind information to: 
1. Principal Secretary to Hon'ble Lt. Governor, Delhi 

2. Secretary to Hon’ble Chief Minister, GNCTD 
3. Secretary to Hon'ble Minister (Environment & Forest), GNCTD 
4. SO to Chief Secretary, GNCTD 

O
h
w
o
n
 

a
D
 

eg ate 
(Anil Kumar Singh) 

Pr, Secretary (Environment) 
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Shi Aik 
Vijs 
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By Speed Post 

  

        

__ DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT 

(GOVT. OF NCT OF DELHI) @° Li FE 

= ake 42" ~FLOOR, C-BLOCK, VIKAS BHAWAN-IL, ‘ 
Gane 2 UPPER BELA ROAD, CIVIL LINES DELHI-54 jess 
ae” ( visit us at website : http://dpce.delhigovt.nic.in/ ) is 

DPCC/CMC-I/Complaints/2023/ GRo6- 6°41 Date: 2W\eR (23 

To, fn nery — ¢ 
1. The Commissioner, 

Municipal Corporation of Delhi, 

4" Floor, Dr. $.P.M. Civic Centre, 
Minto Road, 

New Delhi-110002. 

2. The Dy. Commissioner of Police (South), 

Delhi Police, DCP Office Complex, 

First Floor, Hauz Khas, 

New Delhi — 1100016. 

3. The Sub-Divisional Magistrate (Hauz Khas), 

Office Complex of DM South, 

M.B. Road, Saket, 

New Delhi — 110068. 

  

Subject: Complaint received from Ms. Shrankhla Mittal, 3 Floor, House No. 6A, Hauz Khas 

Village, New Delhi — 110016 against Restaurants operated in Hauz Khas Village, New 

Delhi-16. 

Sir, 

This has reference to this office letter of even number dated 09.06.2023, wherein the 

complaint received from Ms. Shrankhla Mittal, 3 Floor, House No. 6A, Hauz Khas Village, New Delhi 

— 110016 against Restaurants operated in Hauz Khas Village, New Delhi-16 was forwarded to your 

good office for taking necessary action under intimation to this office and complainant. In this 

regard, please find enclosed herewith copy of Noise Monitoring Report dated 21.08.2023, which is 

exceeding the prescribed parameter w.r.t. D.J. System for taking necessary action, 

It, is therefore, requested to please take immediate necessary action under intimation to 

this office and complainant. 

Yours sincerely, 

Encl: As above 

  

Incharge, (CMC-II) 

Copy to: 

Ms. Shrankhla Mittal, 

3" Floor, House No.6A, 
Hauz Khas Village, New Delhi - 110016 
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Lnnexure- 7 a 

By Speed Post 

DELHI POLLUTION CONTROL COMMITTEE 
= DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCTOFDELHD) = | 

Sale 5! FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 | 
NE” (visit us at website : http://dpce.delhigovt.nic.in/) | 

F. No. DPCC/CMC-II/NGT/O.A. 270/2023/6 910 Dated: {5/0BIR0X"S: 

  

  

"EO, 

The Mension Bar & Kitchen, 
T-6B, Hauz Khas Village, 

New Delhi 110016 

Sub.: Show Cause Notice u/s 25 & 26 of Water (Prevention & Control of Pollution) 
Act, 1974 and u/s 21 & 22 of Air (Prevention & Control of Pollution) Act, 
1981, 

Sir, 

In compliance of the orders passed by Hon’ble National Green Tribunal dated 

20.04.2023 in O.A. No. 270/2023, an inspection of your unit was carried out on 

07.08.2023 wherein it was observed that you are operating without taking mandatory 

consent from DPCC under the above mentioned provisions of Water Act, 1974 and Air 

Act, 1981. Also the noise monitoring for the DG set installed in your unit reveals that 

the noise monitoring of the DG set is exceeding the permissible limits. 

2. Therefore, by way of this Show Cause Notice, you are given an opportunity to apply 

for the Consent of DPCC within 15 days of the issue of this notice. You are also directed 

to comply with the directions no. 73 issued by Commission for Air Quality Monitoring 

(CAQM) on 02.06.2023 (copy of which is enclosed herewith) and also to take measures 

for bringing the noise from DG set under permissible value. 

3, In case no response is received within stipulated time, it shall be construed that you 

have nothing to say in this regard and further action as per law shall be initiated without 

any further reference to you. 

Yours sincerely, 

‘ de 

Encl.: As above. J wee 

(Ajeeta Agrawal) © 
Sr. Env. Engineer, DPCC 
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